. Uttrakhand.,

CENTRAL ADMINISTRATIVE TRIBUNAL
FR?NCIPAL BENCH

W

- CP No. 204/2007 -
+-In OA,21 56?2904

» ~New Delhi this the 26th “day of Juiy, 2007
Houn’ble Mr. Justice M.Ramachandran, Vlce Chalrman(.l)

- Hon'ble Mrs. Neena Ranjan, Member (A)

Sh. S.B. Gupta, -
S/o Late Shri Mangal Sen Gupta,s, °. |
R/o 11 P. Colony Qtrs No: G—?O
Mohkampur, Dehmdun,

Bt e s W B
mz,,g'.&»r.*: 3 wEETARTTS

{By Advocate: Sh; A:-K:Mishra) - -

Versusg~

1. Shn: R.A. Maselkar;
- Director General
- CSIR, Rafi Marg,
New Delhi.

2. Sh.M.O.Garg, -
- The Director \ '
Indian Institute of Petrolewm = .|
Mohkampur, Dehradun, vy
Uttrakhand.

...Respondents

~~(By Advogate: Sh. C.B.NBabu)-=. 4«

g

O R.DERQOral) ..

Hon’ble Mr.Justice M. Ramachandran; VC@)~ »

By an order’ dated- '22---"I4’20675’;?11%@"‘*"B_‘éhch had directed -

examined: Three months’ timerwas, prante

forth coming, the present application has beerr filed:. -

that
- Tepreseniation: of. applicant for ‘promotion: wief 1298 be properdy
ted: for“the purpose. As no order is

2. 4 Sh. C.B:N.Babu, learned-counselentered appearance on behalf of the



A

.3?: _Iaqunde:nts‘ A notice dated 22.06,2007. (Annexure A) as produced by the

Lo Mo
learned counsel for respondents shows. that'consequent directions passed by

the CAT claim 4 have beenconsidered-but have been. Iejected.
'\
3. MA for extension’ of ime hiad been filed and time had also been

- granted, therefore; mthese circumstances, we. not’ think that contempt

proceedings are to.continue. ‘We; however, make it clear that present petition
is disposed of with liberty to japp}féa'jntff;t‘d;,,téke;'appropriate proceedings in

discharged.

M%aﬁ &W/;

( Mrs. Neena Ranjan) - - oo o o o B Ramachandran )
Member(A) - ... ... : = Vice Chalrman (J)
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